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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE, BENCH, PUNE.
APPEAL NO. 145/2024 (WZ)
EARLIER ORIGINAL APPLICATION N0O.102/2024(W7)

PETITIONERS:- 1)

2)

3)

4)

5)

 RESPONDENTS:- 1)

Brijkishore Hargovind Agrawal, Age-75 Years,
Occupation:- Business, Residing at Plot No. 51,
New Colony, Nagpur- 440001.

Manoj S/o Ramchandra Pali, Age-39 Years,
Occu.:- Agriculturist, R/o. House No. 602,
Amravti Road, Waddhamna, Nagpur- 440023.
Pawan S/o Baliram Lashkare, Age-48 Years,
Occupation:- Agriculturist, R/o. Ward No.Z At
Surabardi- Post, Dawlameti, Tahsil- Nagpur
Surabardi, Nagpur- 440023.

Ishwar S/o Damaji Ganvir, Age-63 Years,
Occupation:- Agriculturist, R/o.

Surabardi- Post, Dawlameti, Tahsil- Nagpur-
Surabardi, Nagpur- 440023.

Haribhau S/o Gopalrao Sonule,

Age-83 Years, Occupation:- Agriculturist,

R/o. Ward No.2 At Surabardi (Takiya)-
Tahsil- Nagpur- Surabard:, Nagpur- 440623

: VERSUS :

Union of India, through its Secretary, Ministry
of Environment Forest and Climate Change
Indira Paryavaran Bhavan, Jorbagh Road, New

Delhi-110 003.



2)

3)

4)

5)

6)

7)

8)

9)
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The Maharashtra Pollution Control Board,
Through its Member Secretary, Kalpataru
Point, 374 and 4t Floor, Road, No. 8 Sion Cir,
Opp. PVR Theater, Mumbai- 4000223.

Adani Power Maharashtra Limited through its
Director, Having Office at Corporate House,
Shantigram, Near Vaishno Devi Circle,
S.G.Highway, Khodiyar, Ahamadabad,

Gujrat- 382421.

The District Magistrate/ District Collector,
Civil Lines, Nagpur- 440001.

The Chief Executive Officer,
Zilla Parishad, Civil Lines, Nagpur-440001.

The General Manager, District Industries
Centre, Udyog Bhavan, Civil Lines,

Nagpur-440001.

Nagpur Municipal Corporation through its= =™ //

Commissioner, Having its Offi"(?e:;i\j‘i;? D\
Civil Lines at Nagpur-440001.

Nagpur Metro Region Development Authority
through its Chairman, Sadar, Nagpur-440001.

The Principal Chief Conservator of Forest,
(Hoff), Maharashtra State, Ramgiri Road,
Civil Lines at Nagpur-440001.
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[_LAFFIDAVIT IN REPLY ON BEHALF OF RESPONDENTS NO. 4,)

Respondents No.4, Collector/District Magistrate, Nagpur, do

hereby submits as under.

1) [Isay that, I have been arrayed as Respondents No.4 in the present
appeal filed by the petitioners before this Honble Tribunal under
section 18 (1) read with section 14,15,16, 17 of the National
Green Tribunal Act, 2010.

2) I say that the petitioners have sought suitable orders in this
appeal as under :-

i) to quash and set aside the “environmental public hearing”
held on 13.07.2023 held by MPCB regarding proposed
UNDERGROUND MINING PROJECT at Gondkhairi, at Tahsil
Kalmeshwar District- Nagpur by holding that the same 1s
illegal and ultra vires to the EIA Notification dated
14.09.2016 (Annexure-P-04) and violative of Article 14,19,
21,47,48 A of the Constitution of India and direct the

respondent authorities to conduct the fresh Public Hearing

T as per EIA Notification 2006,
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i) Quash and set aside the Environmental Clearance granted
to ADANI POWER MAHARASHTRA LTD on 5.2.2024 by
MOEF AND CC under section 3 of E.P. Act 1986 vide file No

[A-]11011/46/2022-1A-11 (M) for "“GONDKHAIRI
UNDERGROUND COAL MINE PROJECT” having
Production Capacity of 2.0/3.0 MTPA [Normative / Peak] in
Mine Lease Area of 862 HA located at Village Gondkhairi,
Tahsil. Kalmeshwar, Distt. Nagpur [Maharashtra |
Annexure -P01) which is absolutely illegal on the grounds
stated in this petition.

iii)  Hold and declare that the entire process of granting
Environment Clearance U/s 3 of E.P.Act 1986 is vitiated for

the reasons stated in this petition and hence it is vioilative

of article 14,19,21,47,48A of Constitution of lndia. T ';},-;_ //

iv)  Direct the respondents to start the process of\&né ______
Environment Clearance fresh and direct the MoEF & CC to
reexamine the matter from the stage of conducting public
consultation afresh after following the due process of ‘Public

Hearing’ as mandated by EIA Notification 2006 and EIA

Notification 2009 after seeking appropriate study material
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from proponent, and the same may be considered/appraised
and a fresh Order may be passed by MoEF&CC with regard a
prior EC in accordance with law and existing state of
environment and ecology.

V) Stay the effect and operation of Environment Clearance
granted on 5.2.2024 by MOEF and CC U/s 3 of EP. Act
1986 vide file no. IA-J- 11011/46/2022-IA-11 (M) for
‘GONDKHAIRI UNDERGROUND COAL MINE PROJECT’
having  Production  capacity of 2.0/3.0 MTPA
[Normative/Peak| in Mine Lease Area of 862 HA located at
Village Gondkhairi, Tahsil. Kalmeshwar, Distt. Nagpur
[Maharashtra] (Annexure - P1) during pendency of this
application for the reasons/grounds stated in this petition
in the larger interest of justice.

vi)  To pass any other Order (s) as deemed fit by this Hon'ble

[l * [ ut Dise¥ { e, Tribunal in the larger interest of justice.

The answering Respondent has perused in details the averments

made in the present appeal as also the contents of the

ANNEXURES filed therewith. The answering Respondent has
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filed the instant reply for the limited purpose of opposing
admission of the present appeal and grant of any interim relief
whatsoever to the Petitioners as against the office of answering
respondent. The answering Respondent submits that
considering the limited scope of the present submissions the
averments of the appeal which are not specifically replied may
kindly not be deemed to have been admitted and are hereby
denied individually and in toto. The answering Respondent
further submits that the averments made in the present appeal
which are matter of record need no reply. The averments made
in the present appeal which are contrary to factual position or are
otherwise inconsistent with submissions made in paragraphs

appearing here-in-below are denied specifically, individually and

in toto. The answering Respondent reserves its r1ght tQ 1—1}\.155[%}} -

crave the kind leave of this Hon'ble Tribunal to flle addltlonai
affidavit and/or return at a subsequent stage if so necessitated.

[t is submitted that this Hon’ble Tribunal vide order dated
24.07.2024 has issued notice to the respondents returnable
within 4 weeks and Respondents are directed to submit their

reply / counter affidavits through e-filing portal of NGT,

Y

#
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preferably in the form of searchable PDF / OCR Support PDF and
not in the form of Image PDF, within 4 weeks and directed that
the present matter be listed for further consideration on
16.10.2024. Hence the affidavit in reply is being submitted as
under.

5) It is pertinent to submit here that environmental public hearing
on proposed 2.0 (fixed capacity) 3.0 (maximum capacity) million
tone / year in respect of Underground Coal Production Project of
M/s. Adani Power Maharashtra Limited i.e. Respondent no.3 in
862 Hector lease area at Mouza Gondkhairi underground coal
quarry (Kamptee Coalfield) in Tahsil Kalmeshwar, District
Nagpur was arranged on 13.07.2023 at 11.00 a.m. near Karli Lake
side, Khasra No0.9/5, Village Karli Tahsil Kalmeshwar, District
Nagpur.

6) Itis also pertinent to submit here that notice of public hearing on

.~ -, othe said environmental issue was published in Local Marathi

EARY
oo \}

Ilgliewspaper “Dainik Lokmat” and National English Daily
"'i_:.{;«iewspaper “Times of India” dated 10.06.2023.
3 "j‘f 7) [t is also pertinent to submit here that as per the order issued by

the Respondent no.2, the Member Secretary, M.P.C.B. dated



8)

9)

10)
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14.06.2023 a committee was constituted under the Chairmanship
of the District Magistrate or his representative Additional District
Magistrate, Regional Officer, M.P.C.B., Nagpur to be a member and
Sub Regional Officer, M.P.C.B., Nagpur to be a coordinator for
conducting the public hearing on environmental issue.

It is further pertinent to submit here that then Additional District
Magistrate to be a Chairman, Regional Officer, M.P.C.B., Nagpur to
be a Member and Sub Regional Officer, M.P.C.B., Nagpur to be a
coordinator and villagers, Sarpanch, Environmental Groups, Local
and other representatives were present for the public hearing on
said environmental issue. The attendance register to that effectis
with the M.P.C.B. Nagpur.

[t is pertinent to submit here that the information of the public

hearing in 2 daily newspapers as “Marathi Dainik Lokmat’ ar;».i

o 1\“ -!:l"“ ﬁ"'~-.—...‘..'-"

.
“English Times of India” were issued 30 days eal'hef'**lé.-' c}nﬁ

10.06.2023 as per the provisions of the Notification dated
14.09.2006 issued by the M.O.E.F. of Government of India and
amended Act dated 01.12.2009.

It is also pertinent to submit here that the Draft Environmental

Management Plan for said Underground Coal Production Project,

_8-

e
W f
f;ﬂ'f

o
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copy of summery in local Marathi language and English language

were made available as per the provisions of the Notification

dated 14.09.2006 issued by the M.O.E.F. of Government of India
and amended Act dated 01.12.2009 for public perusal and study
at the following notified local offices and Gram Panchayats :-

1) Regional Office, West Central Zone, Ministry of Environment,
Forest and Climate Change, New Secretarial Building, Ground
Floor, East Wing, Civil Lines, Nagpur 440001.

2) Department of Environment and Climate Change, 15th Floor,
New Administrative Building, Government of Maharashtra,
Ministry, Madam Cama Road, Mumbai-400 032.

3) Joint Director (Water Pollution Control), Maharashtra
Pollution Control Board, Kalpataru Point, 3t¢ Floor, In front of
PVR Cinema Hall, Near Sion Circle, Sion East, Mumbai- 400
022.

4) Regional Officer, Maharashtra Pollution Control Board, Udyog

.| % || Bhawan, 5th Floor, Civil Lines, Nagpur 440 001.

- 5) Sub / Deputy Regional Officer, Nagpur, Maharashtra Pollution
T Control Board, Udyog Bhavan, 5% Floor, Civil Lines, Nagpur

440 001.
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6) Collector, Collector's Office, Civil Lines, Nagpur.

7) Chief Executive Officer, Zilla Parishad, Civil Lines, Nagpur,

8) General Manager, District Industries Centre, Udyog Bhawan,
Civil Lines, Nagpur.

9) Sub-Divisional Officer, Kalameshwar, Taluka-Kalameshwar,
District-Nagpur.

10)  Tahsildar, Tahsil  Office, Kalameshwar, Taluka-
Kalmeshwar, District-Nagpur.

11) Gram Panchayat, Pethkaldongari, Panchayat Samiti,
Nagpur, District-Nagpur.

12)  Gram Panchayat, Vyahad, Panchayat Samiti, Nagpur,
District-Nagpur.

13)  Gram Panchayat, Suraburdi, Panchayat Samiti, Nagpur,

District-Nagpur,

~ ) ol T
SN HO MRS

t\x = :-.__&_'
14)  Gram Panchayat, Dhamana Linga, Panchayat ‘Samiti;

e, R~
e ———y

Nagpur, District-Nagpur,

15)  Prampanchayat. Dawlameti, Panchayat Samiti, Nagpur,
District-Nagpur,

16)  Gram Panchayat, Drugdhamana, Panchayat Samit,

Nagpur, District-Nagpur,

- 10 -
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17) Gram Panchayat, Songaon Nipani, Panchayat Samiti,
Nagpur, District-Nagpur,

18) Gram Panchayat, Gandkheri, Kalameshwar, District-
Nagpur.

19)  Gram Panchayat, Nimji, Kalmeshwar, District-Nagpur,

20)  Gram Panchayat, Lonara, Kalameshwar, District-Nagpur,

21) Gram Panchayat, Ashtikala, Kalameshwar, District-
Nagpur,

22)  Gram Panchayat, Selu, Kalameshwar, District-Nagpur,

23) Gram Panchayat, Uparwahi, Kalameshwar, District-
Nagpur,

24)  Gram Panchayat, Kalambi, Kalameshwar, District-Nagpur,

25)  Gram Panchayat, Savangi, Kalameshwar, District-Nagpur,

26) Gram Panchayat, Dahegaon, Kalameshwar, District-
Nagpur,

27) Gram Panchayat, Sahuli, Kalameshwar, District-Nagpur,

'/ 28)  Gram Panchayat, Linga, Kalameshwar, District-Nagpur,

29) Gram Panchayat, Raipur, Hingana, District-Nagpur,
30) Gram Panchayat, Dingdoh (Devi), Hingana, District

Nagpur,



11)

12)
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31)  Gram Panchayat, Nagalwadi, Hingana, District-Nagpur,

32)  Gram Panchayat, Nagalwadi, Hingana, District-Nagpur.

33) Gram Panchayat, Khairi Pannase, Hingana, District-
Nagpur,

34)  Gram Panchayat, Waddhamana, Hingana, District-Nagpur,

It is also pertinent to submit here that the public and
Environmental Organization were intimated 30 days before to
give suggestions, thoughts, criticisms, objections orally as well as
in writing and in email also about the said project. A total 44
written suggestions were received by the office of M.P.C.B,
Nagpur in accordance with the said public hearing notice.

It is also pertinent to submit here that anyone who wants to give

a written statement, suggestion, objection, about the said project .

of the project by stating his/her name and village name. Sa:alw#
is made known to the public that minutes of this public hearing
shall be recorded in the form of question answering proceeding

and the same would be submitted to the State Level or Central

< 1D

tfia <
1 9
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14)

15)
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Level Impact Assessment Authorities / Committee through the
Respondent no.2, M.P.C.B.,, Headquarter at Mumbai.

It is also made known to the public that the said public hearing
committee is only for recording the opinion of the people

regarding the said project and this committee has no authority to

take any decision thereon.

It is also pertinent to submit here that the public hearing
committee on environmental issue requested to project
proponent to make presentation during the hearing for the
proposal for environmental clearance related to its proposed
project. The consultant on project environment issue with the
leave of the Chairman of the Committee started making
presentation about the said project and environmental
management issue in Marathi language.

It is pertinent to submit here that the following points were
mainly explained in the presentation.

DETAILED INFORMATION ABOUT THE PROJECT

e Project Area, Latitude-Longitude, Map, Submerged Area,
Benefited Area, Forest Area, Project Features, Project

Importance, Impact, Land Use, Earthquake Stability,
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e Objective of the project, social status, opportunity of

employment, development of farmers due to the project.

e Project analysis, summary, conclusion.

e Analysis of social and economic status.

o Information about air, water, land, sound, displacement etc.

e Impacts and management of proposed projects on air, water,

displacement, biodiversity.

e Information about environmental management to be

carried

out after project implementation, information about other

environmental management,

e Land use for green belt and other activities in the mine, type

of underground mining and life of mining is 30 years,

e Planned for capital expenditure and recurrent expenditure

for environmental management plan.

16) It is also pertinent to submit here that during public hearing it is

made to known all the present that direct and indirect manpower

will be required in the mining. 863 direct manpowirqapg%ﬁggjf/

\.“'h-.."“_--...,,_,' ——

g -qL\:‘,'J; /

-

indirect manpower will be required and while making this

representation the MLA Hon'ble Sunil Kedar arrived and he

suggested to stop the presentation. During that time the

Chairman of the public hearing committee and then Additional

T =
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District Magistrate suggested that the presentation be
temporarily discontinued.

17) Itis submitted that the Co-ordinator of the public hearing again
started the introduction of the public hearing at that time Hon'ble
MLA Shri Sunil Kedar and others objected that the Environmental
Impact Assessment (EIA) report was not made available in Marathi
language. At that time Shri Paliwal, resident-Nagpur objected that
the draft Environmental Impact Assessment (EIA) report available
to him was not in Marathi language. He said that the draft
Environmental Impact Assessment (EIA) report was not done
when it was mandatory to make it available to the general public
here in Marathi in the official language of that State. It is in English
language and has been sent to the Gram Panchayat. Shri Paliwal
objected that as per EIA Notification, 2009, the Environmental
Impact Assessment Report and Environmental Management Plan
of the proposed project are required to be submitted in the local

language as well as in Marathi. Hon'ble MLA Shri Sunil Kedar

i

-Q’;Bjected that the State language of Maharashtra is Marathi and the

.~ Marathi report was not made available to the public. He continued

that the country is a democratic. Common people in rural areas do

8 -
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not understand English. The information has not reached them. If
you have a copy in Marathi then show it, EIA report in Marathi
should be made available to general public, public hearing should
be held after giving them enough time to study. We are not against
the project. The nation needs coal.

18) It is pertinent to submit here that the Chairman of the public
hearing meeting and then Additional District Magistrate said that
the said objection has been noted and it will be included in the
minutes. At that time Honble MLA Shri. Sunil Kedar objected that
the first EIA report should be made available in Marathi.
Thereafter, the Chairman of the public hearing meeting and then
Additional District Magistrate expressed opinion that since the
ongoing presentation is in Marathi, information about the project

can be obtained. <’

19) It is also pertinent to submit here that those p?ﬂsentg‘ﬁ)‘{giﬁ,j
public hearing objected that English copy has been sent by the
M.P.C.B. in the village. However, unless the Marathi EIA copy is
made available, the public hearing process cannot be continued.

20) It is also pertinent to submit here that Shri Korde, Resident of

Nagpur said that the report is bogus. Because the study, survey

- 16~
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done therein is wrong. Baseline, hydro zoology not surveyed.
There are two large lakes, the ground water level in wells in the
area is below 500 feet.

21) It is also pertinent to submit here that during public hearing a
local objected that all the documents are in English. Although the
public hearing committee on environment is constituted by the
Government, it is felt that it is on the side of the project proponents
instead of the general public.

22) It is also pertinent to submit here that Hon'ble MLA Shri Sunil
Kedar told to the Chairman and other committee members that the
public hearing will not go ahead unless Marathi EIA 1s given.
Marathi is the official language of State. Several times the public
hearing has been postponed by the Collector of various districts.

23) It is further pertinent to submit here that the Chairman of
Environment Public Hearing Committee told the audience that the
said Environment Impact Assessment Report (EIA-Environment

Impact Assessment Report) is a draft report. The objection raised

&)y all the attendees will be taken into consideration.
‘,r
24) It is also pertinent to submit here that one of the attendees

.-"' g ‘!‘
e
‘

asked the environmental public hearing committee whether all the
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projects of the said EIA have been made available to the affected
village panchayats. Not Making Marathi EIA report available is
totally against the law. Therefore, the public hearing process
cannot be continued here.

25) It is also pertinent to submit here that a local farmer said that
the public hearing notice was published in a local Marathi
newspaper and in a national English newspaper. But they have not
published the notice of public hearing in Daily Local Newspaper.
According to the information received by him, all the information is
available in English only in Gram Panchayat office. Similarly, the
compensation for their ancestral land will be given at the petty
price. The surrounding environment is going to be polluted. At
that time the Chairman of the public hearing committee, said that

f
7\1-\'\,‘ ! _. g"

26) It is also pertinent to submit here that the Chaﬁ*m.an” hht O
}'urf//

. . . - : :‘“.»,_, i
Hearing Committee on Environment said that as per—the

the said matter has been noted.

instructions in the notification, the Executive Summary Report of
the proposed project must be made available in the official
language of that State and accordingly the Executive Summary

Report has been made available in English and Marathi language.
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27) It is further pertinent to submit here that the attendees
demanded that not only the Executive Summary Report, but the
Environment Impact Assessment (EIA) report should be made
available in Marathi first, and only then a public hearing should be
held.

28) It is submitted that the participants further objected that it is
believed that the English document has been made available in the
Government office so that the local people do not know about this
report. It is pointed out that the Chairman of the Public Hearing
Committee has full authority to adjourn this public hearing.
However, the attendees will not allow this public hearing. The first
EIA report should be made available to the affected villages in
Marathi language and taking note of this, the attendees / all the
present villagers were announcing that the Chairman should
postpone the public hearing.

29) It is submitted that during public hearing Shri Korde, Resident

~ of Nagpur objected that the presentation is also completely wrong.

ol =-.-_;«._';!"ilso, those who are sitting here, do not understand English
language. Similarly, many English words are used in this

presentation. Air, water, soils, hydro zoology are far beyond the
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understanding of the common man. Please do the presentation in
Marathi. Otherwise change the environmental consultant. We don't
want this black listed consultant.

30) It is also submitted that local women who were present
objected that they have not provided environmental documents to
some village panchayats, and the local farmers cannot understand
English. Before conducting this public hearing, it was necessary to
make Marathi EIA available. They have violated these instructions.
However, all the women present during public hearing wish that
the public hearing process should not be continued.

31) Itis also submitted that the women's group present at that time
demanded that everyone should know what is in Marathi which is
written in English. There are gram panchayat members,

sarpanchas, they must know what is written in the report

32) It is submitted that then the Co-ordinator, Environmenthm%"f
Hearing Committee informed and humbly requested all present
that EIA report in this regard was not made available in Marathi
but would like to point out that notice of public hearing was

published in daily news in Marathi and English dailies 30 days

-20-
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before public hearing, in which objection opinions/comments are
invited on the proposed project in writing orally/e-mail. However,
no objection has been received in their office.

33) It is submitted that Local farmers, Dahegaon Gram Panchayat,
Taluka-Kalmeshwar, District-Nagpur and Director, Agricultural
Produce Market Committee, Kalameshwar, District-Nagpur said
that they have signed Under Protest. At that time the Member of
Environmental Public Hearing Committee, said that this public
hearing is for the people.

34) Itis submitted that at that time, the women’s group collectively
demanded that first after the EIA report is available in Marathi,
people should be given some time to study and then this public
hearing should be held, demanding all those present to stop the
public hearing.

35) Itis submitted that the Zilla Parishad member has expressed the
opinion that I and everyone in the village is of the opinion that this

¥ b . project should not form under any circumstances.

u __,3-"6] It is further submitted that the woman present objected that the

mine would reduce the standard of living of the people, the mine

would increase the frequency of earthquakes and could damage

Y}
= Zal
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agriculture and water. Vena Dam is near from here. All women and
men started demanding together that this project should not be
done.

37) It is submitted that the Chairman of the Public Hearing
Committee advised some attendees not to speak frequently and to
give peace to others.

38) It is also submitted that Some women asked collectively that
according to the report, underground coal mining will take place in
2100 acres. This 2100 acres belongs to Amravati High ways. There
is an ordinance factory, water ponds, sanctuaries. The information
is false in the report. Only two lakh population is mentioned in the
report.

39) It is respectfully submitted that all men and women repeatedly

demanded that public hearings be declared cancelled and they

hearing has been cancelled.

40) It is submitted that under such circumstances the Chairman of
the Public Hearing Committee opined that as long as the people
present here are speaking and expressing their thoughts and

opinions, the work of public hearing cannot be stopped. Itis also
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the Chairman said here that a collective declaration of closure is
being made here. But later objections will come that we are not
allowed to speak.

41) It is submitted that thereafter the Chairman asked if anyone
wanted to speak. Everyone answered "no". Later the chairman
asked the audience if they wanted to hear the company's
statement, at which time everyone unanimously refused. The
Chairman of the Public Hearing Committee announced that in view
of public sentiment, the environmental public hearing has been
stopped here.

42) It is relevant to submit here that after the public hearing,
Hon'ble Former Minister MLA Shri. Anil Deshmukh came to the
stage and presented his statement about the proposed project in
written form to the Public Hearing Committee on Environment
Shri Anil Deshmukh said on the Mike that he has informed the
officials that there are Marathi speaking people in the sub area.

7/ "7Twe.. - However, all information about the project should be given 1n

-;Marathi only. He has objections regarding the said project and has

E?"l__céad the letter.
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43) It is submitted that therefore public hearing meeting could not
be processed further. The same has been included in the minutes
of the environmental public hearing chaired by the representative
of the Respondent No.4, District Magistrate, Nagpur which is
annexed and marked herewith as ANNEXURE-1 for the kind
perusal of this Hon'ble Tribunal. The said minutes have been
submitted to the office of present Respondent No.1 for further
action.

44) Under such circumstances the present appeal filed as against
the office of answering respondent deserves no consideration and
1s liable to be dismissed.

45) Hence the affidavit in reply is being submitted for due

consideration of the Hon'ble Tribunal.

Place :Nagpur
Dated: .09.2024

Collector

DiStrict Maglst‘i’:}ﬁe Ng
( RéSHBHEENARH G
Nagpur

Solemn Affirmation

I Dr.Vipin Itankar, Aged about 40 years, Collector and District

Magistrate, Nagpur do hereby take an oath and state on solemn

-24 -
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2 affirmation that the contents as stated above are true and correct to
the best of my knowledge and information received from official
record and hence I have signed on this day of }F September, 2024 at
Nagpur.

13;&%
[ kno e deponent. agpur

b
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R e el @ STt 3 g e o oA 3o e et i 20 S 2073

It JUAT ST B, -~

SREAITe H. TR A HEI AT e e g ¢8R0 2a fotet et Wien nieay
AT P GEH (FE FA (heeH) Ma-TeEd, qehl- HeuveR, ey,
WERIS, A wRaArar 2.0 (Faifve emamy/z.o (waten aman) faferas ufa ad gia Sevas
SR HUGTEAT Ve TaaviE e ARrEEr HYE], SR SR W
ST FTAFATY F WEATTS] w41 H0E1 9T F o TS IR ST qata,
o & ARG F561 HA10, Fa 10T 77 i 2% FEER 008 w1 AUtEHFad 7 guRa
afafrmm & o2 fediar voot = AAMER sragUATERAT Weie Sgiad Wi
P o THGEEAT 39 IToTY FE UATd STeodT 2iedl.

{) e FEeE, ufven ger @, TaeR, 9 9 gaEE 9\ S, g
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